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- The Uttarakhand Special Provisiens for Urban Bodies and
Authorities (Amendment) Bill, 2025

(Uttarakhand Bill No. ........ of, 2025)

A

Bill
further to amend the Uttarakhand Special Provisions for Urban
Bodies and Authorities Act, 2018,

Be it enacted by the Uttarakhand State Legislature in the Seventy
Sixth Year of the Republic of India as follows:-

Short title, 1. (1) This Act may be called the Uttarakhand
extent and Special Provisions for Urban Bodies and
commencement Authorities (Amendment) Act, 2025

(2) It shall extend to all the Urban Bodies/
Authorities of the State.
(3) It shall come into force at once.

Amendment of 2. In section 4 of the Uttarakhand Special

section 4 Provisions for Urban Bodies and Authorities
Act, 2018 for word and figures “06 years”,
wherever they occur, the word and figures
“09 years” shall be substituted.

Repeal and 3. (1) The Uttarakhand Special Provisions for

saving Urban Bodies and Authorities (Amendment)
Ordinance, 2024 (Uttarakhand Ordinance
no.04 of 2024) is hereby repealed.

(2) Notwithstanding such repeal anything done
or any action taken under the said Ordinance
shall be deemed to have been done or taken
under the corresponding provisions of this
Act.
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Statement of object and reasons

State Government is commited for Reforms, Regulation, Rehabilitation and
Rearrangement of slums situated in all urban bodies of Uttarakhand State, for this
Uttarakhand Special Provisions for Urban Bodies and Authorities Act, 2018 has been

enacted by State Government.

With the objectives to do a required amendment in section 4 of aforesaid Act,
the “Uttarakhand Special Provisions for Urban Bodies and Authorities (Amendment)

Ordinance, 2024” was promulgated.

2-  Proposed bill is the replacing bill of said Ordinance.

W Prem Chand Aggarwal
Minister



